FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DEEP STAR ALLOYS AND STEELS
PRIVATE LIMITED

S. No. | PARTICULARS DETAILS
1. | Name of corporate debtor DEEP STAR ALLOYS AND STEELS PRIVATE
LIMITED
2. Date of incorporation of corporate 50/07/1995
debtor
3.

Authority under which corporate debtor ROC — MUMBALI
is incorporated / registered

Corporate Identity No. / Limited
Liability Identification No.of U27100MH1995PTC090840

corporate debtor

Ac'ldr‘ess of the reg1stered office and 229 S T Road Opp. Sant Tukaram Mandir Carnac
principal office (if any) ofcorporate Bunder. Mumbai - 400009

debtor

6. Date of closure of Insolvency
Resolution Process 22.04.2026

7. Liquidation commencement date of 22.04.2026 (Date of Receipt of Order by Liquidator —

corporate debtor 23.04.2026)

8. | Name and registration number of the  [Vikram Bhatnagar
insolvency professional acting as IBBI Registration no. IBBI/IPA-003/1P-
liquidator IN000183/2018-2019/12197

9. Address and e-mail of the IBBI Registered Address: 1412, Real Tech Park,

Sector 30A, Vashi, Opposite Vashi Station, Navi

liquidator, as registered with the Mumbai - 400703

Board
Regd. Email ID - vikrambhatnagar2002(@yahoo.com
10. | Address and e-mail to be used for Process Specific Address: 244, 2nd Floor, Satra Plaza,
correspondence with theliquidator Zgi)n;(geach Road, Sector 19D, Vashi, Navi Mumbai —

Process Email id — cirp.deepstar@gmail.com

11. | Last date for submission of claims 22-05-2026

Notice is hereby given that the National Company Law Tribunal Mumbai Bench — V has
orderedthe commencement of liquidation of the Deep Star Alloys and Steels Private Limited
vide order no. [.A. No.85/MB/C-V/2025 IN C.P. NO. 1295(1IB)/MB/2022 on April 22, 2026.

The stakeholders of Deep Star Alloys and Steels Private Limited are hereby called upon to
submit their claims with proof on or before 22.05.2026 to the liquidator at the address

mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Sd/-

Vikram Bhatnagar

Date: April 25, 2026 Liquidator
Place: Mumbai In the matter of Deep Star Alloys and

Steels Private Limited




nation

Mumbai, Saturday, April 25, 2026
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Honouring panchayats

On the occasion of National Panchayati Raj Day,
Jharkhand Chief Minister Hemant Soren attended
the grand “Mukhyamantri Panchayat Protsahan
Puraskar cum Mukhiya Sammelan 2026” held at
Tana Bhagat Stadium in Khelgaon, Ranchi.

10 Indians died in Russian war

PTI
NEW DELHI

Ten Indians have died while
fighting alongside Russian
forces in the ongoing Russia-
Ukraine war, the Centre told
the Supreme Court on Friday.
A bench of Chief Justice
Surya Kant and Justices
Joymalya Bagchi and Vipul M
Pancholi said the situation
requires "tactful handling" as
there may be immense diffi-
culty in recovering mortal
remains from the war zone.
The submissions about the
unfortunate deaths of 10
Indians were made by
Additional Solicitor General
Aishwarya Bhati, represent-
ing the Centre, before the
bench that was hearing a plea
seeking directions to the gov-
ernment to take steps to facili-

war.

The petitioners have
alleged that their kin were
lured to Russia under the pre-
text of lucrative job opportun-
ities, only to have their pass-
ports confiscated and be
coerced into combat.

Of the 26 individuals spe-
cifically named in the petition,

Russia voluntarily.

The Centre said while some
individuals were misled by
unscrupulous agents, many
had entered into "voluntary

contracts” with  Russian
entities.

The ASG further said the
Ministry of External Affairs

(MEA) has faced logistical

Hero of Hill
Kaka Tahir
Fazal dies at 62

PTI
POONCH

A 62-year-old man was laid to
rest at a village in the Poonch-
Rajouri sector of Jammu and
Kashmir on Thursday. But
Tahir Fazal was no ordinary
man.

Popularly known as
'‘Bahadur-e-Hill Kaka', he quit
a lucrative job in Saudi
Arabia to avenge his
brother’s killing. Over two
decades ago, he mobilised his
tribal community against
Pakistan-trained militants to
reclaim his native Hill Kaka,
which had become a mili-
tants' stronghold in the after-
math of Kargil War.

The Indian Army paid a
solemn tribute to Fazal, who
died on Thursday after a brief
illness. They remembered

www.freepressjournalin

SC orders all-women SIT for
minor’s rape-murder probe

PTI
NEW DELHI

The Supreme Court on Friday
directed the Uttar Pradesh
DGP to constitute an all-
women SIT headed by a com-
missioner or inspector gen-
eral-rank officer for a time-
bound probe into the rape
and murder of a four-year-old
girl in
Ghaziabad
last month.

The apex court, which had
earlier flagged the "reluc-
tance" of Ghaziabad police in
lodging an FIR and conduct-
ing an investigation into the
case, directed that the Special
Investigation Team (SIT) be
notified preferably on Friday
or by 11 am on Saturday.

On March 16, a neighbour
allegedly lured the victim, the
daughter of a daily wager, on

AZIABAD HORROR

the pretext of buying her
chocolates. When the child
did not return, her father
launched a search and found
her lying unconscious, soaked
in blood.

The victim, who was alive
when found, was allegedly
refused treatment by two pri-
vate hospitals, leading to her
death at the Ghaziabad dis-
trict hospital.

Taking
strong note of
a series of alleged lapses and
apathy, a bench of Chief
Justice Surya Kant and
Justices Joymalya Bagchi and
Vipul M Pancholi ordered that
the SIT would consist of
women police officers, includ-
ing one in the rank of com-
missioner or inspector gen-
eral of police of Uttar Pradesh
cadre, but not having roots in
the state.

the ASG confirmed that 10
have died, one is imprisoned
on criminal charges and one
has chosen to remain in

tate the safe repatriation of 26
Indians who have allegedly
been detained in Russia and
forced to fight the ongoing

HINDUSTAN HARDY LIMITED

Regd.Office: Plot No. C-12, M.I.D.C. Area, Ambad, Nashik, Maharashtra - 422010.
CIN: L29300MH1982PLC028498 Website: www.hhardys.com,
Email: co@hhardys.com, Tel No: 0253-2382018 Fax No: +0253-2382528

NOTICE

Members are hereby informed that pursuant to section 110 of the Companies
Act, 2013 read with Companies (Management and Administration) Rules, 2014,
the Company has completed the dispatch of the Postal Ballot Notice, to all the
members whose name appears on the Register of Members / List of Beneficial
Owners as on Friday, April 17, 2026 (cut-off date) through electronic mode only to
those Members whose email address are registered with the Company / Depository
Participant, in compliance with the MCA Circular dated April 8, 2020, April 13,
2020, and subsequent circulars issued by the Ministry of Corporate Affairs (“MCA”)
(hereinafter collectively referred to as “MCA Circulars”) the latest being September
22, 2025, for the following resolution:

Item | Description of the Resolution

No

1. Special Resolution - 1. APPOINTMENT OF MR AUROBIND ASHABHAI PATEL
(DIN: 00016628) AS AN INDEPENDENT DIRECTOR OF THE COMPANY.

In compliance of the Companies Act, SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and the MCA Circulars, the communication of
assent or dissent of the Members would only take place through the remote e-voting
system. The Company has engaged the services of National Depositories Services
Limited (NSDL) for the purpose of providing e-voting facility to all its members.
Members are requested to note that the voting, through e-voting mode commences
on Saturday, 25™ April, 2026 at 10:00 a.m. (IST) and shall end on Sunday, 24" May,
2026 at 5:00 p.m. (IST). The NSDL evoting platform would be disabled thereafter.
The Board of Directors has appointed Ms. Jigyasa N. Ved (Membership No. FCS 6488
and CP No. 6018) or failing her, Mr. Mitesh Dhabliwala (Membership No. FCS 8331
and CP No. 9511) of Parikh & Associates, Practicing Company Secretaries as the
Scrutinizer (‘Scrutinizer’) for conducting the postal ballot and e-voting process in a
fair and transparent manner.
Members whose names appear on the Register of Members / List of Beneficial
Owners as on Friday April 17, 2026 will be considered for the purpose of voting.
The results of the postal ballot shall be declared by the Chairperson or any other
person authorized by her, on or before Monday 25" May, 2026 and communicated
to the stock exchanges, depositories, registrar and share transfer agents and shall
also be displayed on the Company’s website www.hhardys.com.
In case of any queries or issues regarding e-voting, please contact Mr. Michael
Monteiro, Director, M/s Satellite Corporate Services Private Limited Tel. No. 022-
28520461 /62; email id: service@satellitecorporate.com
By order of the Board
For Hindustan Hardy Limited

Place: Nashik Sunita Nisal
Dated: 24.04.2026 Company Secretary
ACS: 49122

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
Liquidation Process) Regulations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF

DEEP STAR ALLOYS AND STEELS PRIVATE LIMITED

him as a "valiant son of the
soil" who stood shoulder to
shoulder with troops during
Operation Sarp Vinash.

hurdles and a lack of cooper-
ation from some families
regarding the repatriation of
mortal remains.

SI.| PARTICULARS DETAILS

1. | Name of corporate debtor DEEP STARALLOYS AND STEELS PRIVATE

LIMITED
2. | Date ofincorporation of corporate debtor | 20/07/1995
3. | Authority under which corporate debtor is| ROC-MUMBAI

incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U27100MH1995PTC090840

5. [Address of the registered office and
principal office (if any) of corporate debtor

229 S T Road Opp. Sant Tukaram Mandir
Carnac Bunder, Mumbai - 400009

6. | Date of closure of Insolvency Resolution
Process

22.04.2026

7. |Liquidation commencement date of
corporate debtor

22.04.2026 (Date of Receipt of Order by
Liquidator—23.04.2026)

8. |Name and registration number of the
insolvency professional acting as liquidator

Vikram Bhatnagar
IBBI Registration no. IBBI/IPA-003/IP-
N000183/2018-2019/12197

9. |Address and e-mail of the liquidator, as|IBBI Registered Address: 1412, Real Tech

registered with the Board Park, Sector 30A, Vashi, Opposite Vashi
Station, Navi Mumbai - 400703. Regd.

Email ID - vikrambhatnagar2002@yahoo.com

10.|Address and e-mail to be used for|Process SpecificAddress: 244, 2nd Floor, Satra

Plaza, Palm Beach Road, Sector 19D, Vashi,
Navi Mumbai-400703
Process Email id - cirp.deepstar@gmail.com

correspondence with the liquidator

11.| Last date for submission of claims 22-05-2026

Notice is hereby given that the National Company Law Tribunal Mumbai Bench -V has
ordered the commencement of liquidation of the Deep Star Alloys and Steels Private Limited vide
orderno. .A.No.85/MB/C-V/2025 IN C.P.NO. 1295(IB)/MB/2022 on April 22, 2026.

The stakeholders of Deep Star Alloys and Steels Private Limited are hereby called upon to
submit their claims with proof on or before 22.05.2026 to the liquidator at the address mentioned
againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties. sdl

Vikram Bhatnagar
Liquidator
In the matter of Deep Star Alloys and Steels Private Limited

Place: Mumbai
Date: April 25, 2026

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala
Road, Goregaon (East), Mumbai-400063.
Tel. : 61890088 / 61890134 / 61890083.

POSSESSION NOTICE

WHEREAS

The undersigned being the Authorized Officer of Bharat Co-operative
Bank (Mumbai) Ltd., under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 09.10.2024 calling upon the Principal Borrower: Mr. Prakash
Shantilal Ganna, Proprietor of M/s. Shakti Gems & Jewels,
Joint/Co-Borrowers : 1.Mrs. Bhavana Prakash Ganna, 2. Mr.
Dhrumil Prakash Ganna & 3. Mr. Shomil Prakash Ganna to repay the
amount mentioned in the notice being Rs.33,79,93,990/- (Rupees
Thirty Three Crore Seventy Nine Lakh Ninety Three Thousand Nine
Hundred Ninety) within 60 days from the date of receipt of the said
notices.

The said borrowers having failed to repay the amount, notice is hereby
given to the said borrower and the public in general that the undersigned
through Court Commissioner in execution of Order dated 31.10.2025
passed by Addl. Chief Judicial Magistrate, Thane in Case No.
Cri.M.A.No/3140/2025, has taken Physical Possession of the property
described herein below in exercise of powers conferred on the
undersigned under section 13(4) of the said Act read with Rule 9 of the
said Rules on this 23rd day of April of the year 2026.

The said borrowers in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the
said property will be subject to the charge of Bharat Co-operative Bank
(Mumbai) Ltd. for an amount of Rs.33,79,93,990/- (Rupees Thirty
Three Crore Seventy Nine Lakh Ninety Three Thousand Nine
Hundred Ninety) along with further interest thereon.

DESCRIPTION OF THE PROPERTY

House No. 950 admeasuring 169.73 square meters i.e. 203 square yards
together with land and constructed building of Ground with Two upper
floors, Plot No. 15, Survey No. 167 (Part) and 149/2 situate, lying and
being at Village Kariwali, Taluka Bhiwandi, District Thane within the limits
of Grampanchayat Karivali owned by Mr. Prakash Shantilal Ganna and
bounded by : East : Kamal Textile, West : Well, North : House No. 208,
South : Open Plot

House No. 208 admeasuring 339.46 square meters i.e. 406 square yards
together with land and constructed building of Ground with Two upper
floors, Plot No. 15, Survey No. 167 (Part) and 149/2 situate, lying and
being at Village Kariwali, Taluka Bhiwandi, District Thane within the limits
of Grampanchayat Karivali owned by Mrs. Bhavna Prakash Ganna and
bounded by : East : Kamal Textile, West : Well, North : Open Plot, South :
House No. 950

Date: 23.04.2026
Place: Bhiwandi, Thane

Sd/-
Authorised Officer

IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO. 11
(Ministry of Finance)

3rd Floor, Telephone Bhavan, Strand Road Colaba, Mumbai - 400 005
TRANSFER ORIGINAL APPLICATION NO. 96 OF 2024

EXHIBIT No.
Bank of Maharashtra ... APPLICANT
VERSUS
MR. KRISHNA VITHOBA SUTAR AND ANR. ...DEFENDANTS
SUMMONS

WHEREAS TOA. No. 96 of 2024 was listed before Hon'ble Presiding officer on

16.12.2024

WHEREAS this Hon'ble Tribunal is pleased to issue summons on the said

application under section 19(4) of the Act, (OA) filed against you for recovery of

debts of Rs. 24,69,564/- (Rupees Twenty Four Lakh Sixty Nine Thousand

Five Hundred and Sixty Four Only) (Application along with documents etc.

are Annexed).

WHEREAS the service of Summons could not be affected in the ordinary

manner and whereas the Application for substituted service has been allowed

by the Tribunal.

In accordance with sub-section (4) of section 19 of the Act, you the Defendants

are directed to as under:-

(i) Toshow cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) To disclose particulars of properties or assets other than properties and
assets specified by the applicant under Serial Number 3A of the Original
Application;

(iii) You are restrained from dealing with or disposing if secured assets of such
other assets and properties disclosed under Serial Number 3A of the
Original Application, pending hearing and disposal of the application for
attachment of the properties.

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary

course of his business any of the assets over which security interest is created

and/or other asset and properties specified or disclosed under Serial

Number 3Aof the original application without prior approval of the Tribunal.

You shall be liable to account for the sale proceeds realized by sale of

secure asset or other assets and properties in the ordinary course

business and deposit such sale proceeds in the account maintained with
bank of financial institutions holding security interest over such assets.

You are also directed to file Written Statement with a copy thereof furnished to

the applicant and to appear before DRT-Il on 05.06.2026 at 11:00 am. failing

which the Application shall be heard and decided in your absence.

Given/ Issued under my hand and the seal of thisTribunal on this 19TH Day of

June 2026

Name & address of the Defendant-

To,

Defendant No. 2, Rajesh Harishchandra Dahanukar, Address located at

16/A, 5th Floor, Sagar Sanjog CHSL 7 Bunglow, Andheri East, Mumbai-
400061

v)

Sd/-
Registrar
DRT-Il Mumbai

Zone V: Mustifund Saunstha Bldg,
Dr. Dada Vaidya Road, Panjim, Goa 403001.
Saraswat Co-op. Bank Ltd. Tel. No. 0832 2430907
(Multi-State Scheduled Bank) mobile: 8806171275 / 9561957099

POSSESSION NOTICE

[as per Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Whereas, the undersigned being the authorised officer of Saraswat Co-
op. Bank Ltd., under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of power conferred under Section 13 (12) read with rule 3 of the
Security Interest (Enforcement) Rules 2002 issued demand notice dated
21.12.2023 calling upon the Borrowers/Guarantors/Mortgagors Mr.
Upendra Shridhar Ogale, Mrs Arati Gopal Marathe alias Ogale
Vaidehi Upendra, Mr Ogale Shridhar Purshottam, to repay the amount
mentioned in the notice being Rs. 41,39,228.00 (Rupees Forty One
Lakhs Thirty Nine Thousand Two Hundred Twenty Eight Only) as on
20.12.2023 plus interest and incidental charges, if any, thereon within 60
days from the date of receipt of the said notice.

The Borrowers/Guarantors/Mortgagors having failed to repay the
amount, notice is hereby given to the borrowers / Guarantors /
Mortgagors and the public in general that the undersigned has taken
physical possession of the property described herein below in exercise of
powers conferred on him under sub section (4) of section 13 of the Act
read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
21stday of April, 2026.

The Borrowers/Guarantors/Mortgagors in particular and the public in
general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of Saraswat Co-
op. Bank Ltd. for total outstanding amount of Rs. 41,39,228.00 (Rupees
Forty One Lakhs Thirty Nine Thousand Two Hundred Twenty Eight
Only) as on 20.12.2023, with further interest thereon.

The Borrowers/Guarantors/Mortgagors attention is invited to provisions
of sub section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

Description of the Property

Flat No 2/13, 4th Floor, in the building known as "Manibandh Co-op
Housing Society Ltd (B)" situated at SR No 25, Hissa No 5, Zone
50/647, At Village Hingne Kh. Pune, Dist Pune, Tal Haveli admeasuring
895 Sq Ft (83.17 Sq Mtrs) within local limits of Pune Municipal
Corporation, within the jurisdiction of Sub Registrar Haveli 16 Class 2,
Pune in the name of Mr. Upendra Shridhar Ogale, and Mrs. Vaidehi

@™ saraswat
Bank

Upendra Ogale. Sd/-
Date :21.04.2026 AUTHORISED OFFICER
Place: Pune Saraswat Co-op. Bank Ltd.,

Under Section 13 (4) of The Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002

HC issues notice on plea against

jumbo ‘abuse’ at Thrissur Pooram

KOCHI: The Kerala High Court on Friday issued notice on a PIL alleging
mistreatment of captive elephants during Thrissur Pooram, scheduled
for April 26. A vacation bench comprising Justices AA Ziyad Rahman
and KV Jayakumar ordered notices to the state government and festival
organisers, including the Thiruvambady and Paramekkavu Devaswoms.
However, the court declined to pass interim orders, noting the Supreme
Court is currently considering a similar matter. The petitioner alleged
recurring violations of animal welfare norms during Kerala temple
festivals. The apex court previously stayed High Court directions
regarding the Kerala Captive Elephants (Management and
Maintenance) Rules, 2012.

SC refers to another bench plea of
AgustaWestland ‘middieman’

New Delhi: The Supreme Court on Friday referred to another bench a
plea of alleged middleman Christian Michel James in the
AgustaWestland VVIP chopper scam case seeking his release from jail.
Delhi High Court had on Apr 8 dismissed the plea of the British national
in the case, saying there was no merit in it. James was extradited from
Dubai in December 2018. A bench comprising Ul Surya Kant and
justices Joymalya Bagchi and Vipul M Pancholi took note of the fact that
the earlier pleas of James were heard by another bench headed by
Justice Vikram Nath. “Let this matter be referred to a bench headed by
Justice Vikram Nath,” the I said.

20 get life term for lynching 2 men

Nagaon: A court in Assam’s Nagaon on Friday sentenced all 20
convicted in the lynching of two persons in Karbi Anglong to life
imprisonment, eight years after the incident. District Sessions Judge
DJ Mahanta also slapped a fine of Rs 20,000 each on the convicts.
The two were lynched in 2018 on the suspicion of being child
lifters. The court had on Monday convicted 20 of the 45 accused in
the case under various sections of IPC. Totally, 48 people were
arrested, and 3 other accused, who were minors, are currently
lodged in Jorhat Juvenile Home.

BY AFFIXATION, DASTI, SPEED POST/RPAD/COURIER
Form No. 16 [See Regulation 34(3)]
DEBTS RECOVERY TRIBUNAL NO. II, AT MUMBAI
3 Floor, Colaba, Telephone Bhavan, Colaba Market, Mumbai - 400005
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993
RC 43 OF 2025 Exhibit No. 10
Next Date - 29.04.2026
Bank of Baroda ...Applicant / Certificate Holder
Vis
M/s. Komal Enterprises & Ors ...Defendant / Certificate Debtors
To,
1. M/s. Komal Enterprises, A proprietorship firm of Mr. Pradeep P. Dadhich 63 D,

Vaishali Mansion, Road No. 9, 1! Cross Lane, 2™ Floor, Fanaswadi, Mumbai - 400002.
2. Mr. Pradeep Dadhich, 63 D Vaishali Mansion, Road No. 9, 1% Cross Lane, 2 Floor,

Fanaswadi Mumbai - 400002.

3. Rajeev Arora, 14 Amapali, O.M. Road, Surat.
4. Shri Ram K. Khatar, 5008, 5" floor, Trade House, Ring Road, Surat - 395002.

Whereas you Mrs. Komal Enterprise & Ors have failed to pay the sum of
% 1,17,92,623/- (Rupees One Crore Seventeen Lakhs Ninety-Two Thousand Six
Hundred Twenty-Three Only) with Future interest @12% per annum with monthly
rest thereon from the date of presentation of the Original Application i.e. 14.02.2014 il
payment / realization in respect of the Recovery Certificate No. 43 of 2025 drawn up
by the Presiding Officer, Debts Recovery Tribunal No. 2, Mumbai Original Application
No. 131 of 2014.

Itis hereby ordered that the Certificate Debtors in respect of R.P. or their servants or
agents or representatives - in - interest or any other person(s) claiming to be owner(s)
under Certificate Debtor are hereby prohibited and restrained, until further orders, from
transferring, alienating, creating third party interest, parting with possession, charging
or dealing with the under mentioned immovable property, in any manner or in dealing
with any benefit in terms of money and/or property arising therefrom and that all
persons be and are prohibited from taking any benefit under such transfer, alienation,
possession or charge.

3. You are required to appear before the Recovery Officer, Debts Recovery Tribunal
No. Il, Mumbai on 29.04.2026 at 12.05 PM.

PROPERTY DETAILS OF IMMOVABLE PROPERTY
“Shop No. 5007 & 5008, on 5 Floor, Trade House, Ring Road, Surat”

Given under my hand and seal of the Tribunal on this 17" day of April, 2026 at Mumbai.
To

@ Bhavishya Kumar Azad
1. The Concerned Society

Recovery Officer
Debts Recovery Tribunal No. Il, Mumbai.
2. BMC Authority / Local Civic Body / Talathi
3.The Sub Registrar concerned

PUBLIC NOTICE

Form No. INC 26
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]

BEFORE THE REGIONAL DIRECTOR
WESTERN REGION, MINISTRY OF CORPORATE AFFAIRS
IN THE MATTER OF THE COMPANIES ACT, 2013, SECTION 13(4) OF
COMPANIES ACT, 2013 AND RULE 30(5) (a) OF THE COMPANIES
(INCORPORATION) RULES, 2014

AND

IN THE MATTER OF
TURIYO FOUNDATION
HAVING ITS REGISTERED OFFICE AT FLAT 1202, BLDG NO 22,
SECTOR 54-56-58
PH1 NRINERUL THANE 400706

.... PETITIONER
Notice is hereby given to the General Public that the company proposes to
make application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the Memorandum
of Association of the Company in terms of the special resolution passed at the
Extra ordinary general meeting held on Monday 20" April 2026 to enable the
company to change its Registered office from “State of Maharashtra” to “State
of WestBengal.”

Any person whose interest is likely to be affected by the proposed change of
the registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or
send by registered post of his/her objections supported by an affidavit stating
the nature of his/her interest and grounds of opposition to the Hon'ble
Regional Director, Western Region Bench, Everest 5th Floor, 100 Marine
Drive, Mumbai — 400 002, within Fourteen days from the date of publication of
this notice with a copy of the applicant company at its registered office at the
address mentioned below:

Registered Office:

“FlatNO 1202, Bldg No 22 Sector 54-56-58,

PH 1 NRINerul, Thane 400706 FOR TURIYO FOUNDATION

Sd/-
SANDIP MAITI
DIRECTOR

Date: 20.04.2026 DIN: 00241444

Place: Mumbai

(X)) State Bank of India

mentioned against account.

of the STATE BANK OF INDIA for an amount and interest thereon.

Stressed Assets Recovery Branch, Thane (11697)
1 st Floor, Kerom Building, Plot No. A-112, Road No. 22 Circle,
Wagle Industrial Estate, Thane (West)-400604. Email- sbi.11697@sbi.co.in

POSSESSION NOTICE

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise
of powers conferred under section 13 (12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned
against each account and stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general that the undersigned has taken Physical possession
of the property described herein below in exercise of power conferred on him/her under section 13(4) of the said Act read with Rule 9 of the said Act on the dates

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge

1. Room No. 202, Shevanti Darshan Bldg, Pandit Dindayal Road,
Thakurwadi Vishnu Nagar Dombivali West, Thane - 421202

Shri Birendra Shambhuprasad Gupta

Office Address :M/s Vaishnavi Chinese Corner, Shop No.-1,
Gangeshwar Nagar Pandit Dindayal Road, Dombivali West Thane -

Shivaji

Name of Account/ Borrower & Address Description of the mort- Date of Date of Amount Outstanding
gaged Properties Demand Notice | P i
Shri Birendra Shambhuprasad Gupta and Mrs. Sony Birendra Gupta |Flat No. 806, 8th Floor,| 18.03.2024 |22.04.2026 | Rs.38,09,565/-(Rupees Thirty Eight

Wing H, Shiv Savli Bldg,
Kumbharkhanpada,
Nagar,
Thane -421301

Lakhs Nine Thousand Five Hundred
Sixty Five Only) as on 18.03.2024
and further interest thereon at
contractual rate (s) and incidental
expenses, costs, charges incurred /

Kalyan

421202 to be incurred, till date of payment.
Date :23.04.2026 Sunny Agrawal
Place: Thane Authorised Officer, State Bank of India

@ PNL Housing
Finance L
Cinar Ki Baat

E-AUCTION-SALE NOT!

APPENDIX -1V-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVABLE PROPERTY/IES
E FOR SALE OF IMMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
[EEEX:] ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT ) RULES, 2002 )
Reg. Off.:- 9" Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, New Delhi-110001, Phones:-011-23357171, 23357172, 23705414, Web:-www.pnbhousing.com
B.0.KALYAN:Officeno-2-3, ThirdFloor, SwamiTirthBuldingNo.5, ShelarPark,NearKhadakpadaCircle,Kalyan (West), Maharashtra-421301,B.0.VIRAR:302, ThirdFloor, Riddhi
Arcade,100ftNarangiBypassRoad,NearBigBazar, Virar(West) Maharashtra-401303,B.0.THANE: OfficeNo.204 SecondFloorDevCorporaCadburyJunctionEasternExpress
Highway ThaneWest,Maharashtra-400601

Limited/Secured Creditor, will be sold on

mortg{agor(sf) since deceased) as the
i oft

Notice is hereby given to the public in general and in particular to the borrower(s) & guarantor(s) indicated in Column no-A that the below described immovable property (ies) described in Column no-D
mortgaged/charged to the Secured Creditor, the constructlve/Pheéslcal Possession of which has been taken (as described in Column no-C) by the authorized Officer of M/s PNB Housing Finance
C “AS IS WHERE IS, AS IS WHAT IS and WHATEVER THERE IS BASIS” as

borrower(s)/mortgagor(s)/Legal Heirs, Legal Representative, (whether Known or Unknown), executor(s), administrator(s), successor

case may be indicated in Column no-A under Rule-8(6) &

per the’ details mentioned below. Notice is hgrebg given to
assignee(s) of the respective borrowers/

s),
of the Security Interest Enforcement Rules, 2%62 amended as on date. For detailed terms and

ascertain the veracity of the mentioned encumbrances. (1.) As on date, {l

HFL and satisfy themselves in all respects prior to submittin

earnestmoney) onthe s

B ameda%/ornotlatert
Rule 9(2t) of the Security Interest (

Enforcement) Rules, 2002.

conducting sale through an e-Auction having its
inspection of the property ning
auction@pnbhousing.com, is authorised Person of PNBHFL or refer to www.pnbhousing.com.

conditions e sale, please refer to the link provided in M/s PNB Housing Finance Limited/secured creditor’s website i.e. www.pnbhousing.com.
L(Q'gn No. Name of the Bur;uwglr/ D X ! Na.}éjsrgsq Prgegﬁr_i |ion°=_)tf t:;‘eed Res_ebrve 1El\[l%D f ast D_aég of Birge!gcr- Inﬁg?glion ADaci;‘t’ign!l Kl:gmg/ntcgm
Borrowgr/Guarantor/Legal | Aiount & | 'posses pertics mortgag @b | BOS | B |amenal| Rae fy | aMenon) [Hsi
HOU/VRR/0418/517881 Ganesh Rs. Physical |Flat No 402, B Wing 4th Floor, Building No 2, Rama Rs. Rs. 25-05-2026 Rs. |11-05-2026]26-05-2026 | NOT
P Jadhav / Rohit Pandurang 18,61,369 | Possessi |Leela Apartment, Kopari Village, Chandansar Road,| 16,94,000 | 1,69,400 10,000|12:00pmto| 2PMto |KNOWN
Jadhav, B.0. : VIRAR & 23-06-2025 on Virar East, Thane, Maharashtra-401305, India. 04:00pm 03:00PM
HOU/KLN/0121/852938 Sanjay Rs. Physical [Flat No 304, 3rd Floor, A Wing, Deep Ashish Chs Rs. Rs. 25-05-2026 Rs. [14-05-2026]26-05-2026 | NOT
Satyanarayan Pal / Manradevi | 53,06,770.92 | Possessi |Ltd, Opp Ghorpade ‘Ground, Opp Tulsi Vihar| 31,82,000 | 3,18,200 10,000 12:00pmto| 2PMto |KNOWN
Satyanaralan Pal, & 27-01-2025 on endrepada, Badlapur West, Thane, 04:00pm 03:00PM
B.0. : KALYAN Maharashtra- 431503, India.
HOU/THA/0619/714089 Anand Rs. Physical Wing B.9,902, Sadguru Nakshatra 4Win B and Rs. Rs. 25-05-2026 Rs. [15-05-202626-05-2026 | NOT
Ravindra Mane / Shital Anand | 34,18,737.15 | Possessi |C| No 120 0 4A and S No 118 H No 3,| 25,62,000 | 2,56,200 10,000 12:00pm to 2PM to KNOWN
Mane, B.0. : THANE &27-03-2025| on  |Village Titwala Govili Titwala Road Titwala East, 04:00pm | 03:00PM
Thane, Maharashtra-421605, India.
*Together with the further interest @18% p.a. as applicable, incidental expenses, cost, charges etc. incurred upto the date of payment and/or realization thereof. ** To the best knowledge and
!nI{Jhrmglllnn of l’?e akllhurlzed Officer of PNB Housing Finance |.|m|led, there are no other encumbrances/ claims in respect of above mentioned immovable/secured assets except what is disclosed
in the Column No.-K.

Further such encumbrances to be catered/paid h¥1!he successful purchaser/bidder at his/her end. The prospecw ive purchaser(s)/bidders are requested to independently
S s ere is no order restraining and/or court injunction PNBHFL/ 1 f | e
disposing of the above immovable properties/secured assets and status is mentioned in column no-K 2.1) The prospective Purchaser/bldder and interested parties may independentl
mSBectlon of the pleading in the proceedings/orders passed etc. if arg}/, stated in column no-K. Including bu itl
PN ¢ A tender/bid application form or making )
Form. (t3.) Please note that in terms of Rule 9?]3) of the Security Interest (Enforcement) Rules, 2002, the |dd_erés)/the purchaseris le
an next working day. The sale may be confirmed in favour of (bid
). € e remaining 75% of the s sale consideration amount has to be deposited by the §)urchaserwnh|n 15 days’ from the date of acknowledgement of
sale confirmation letter and in default of such deposit, the authorized officer shall forfeit the part payment of sale consideration amount within 15 d: )m n i 5 day:
mentioned in the sale confirmation letter and the proEerty/secured' asset shall be resold as per the provisions of Sarfaesi Act. (4.) M/s C1 India Private Limited would be assisting the Authorised officer in
i ts Corporate office at Plot No. 68, 3” Floor, Sector 44, Gi K i u t
or obtaining the Bid Documents and for any other query or for registration, you have to co-ordinate with Anwar Mulani Toll Free No. - 1800 120 8800, E-Mail:

he authorized Officer of PNBHFL from selling, alienatln(t; ?(ndt/r(])r
ake the

Y e of the documents of the title pertaining thereto available with the
ffer(s). The bidder(s) has to sign the terms and conditions of this auction along with the Bid
aI{y bound to deposit 25% of the amount of sale price, (inclusive of

0f25% of the sale price by the secured creditor in accordance with

not limited to the

er(s) only after recei
5 days from the date of expiry of mandatory period of 15 days
urgaon, Haryana 122003 Website -www.bankeauctions.com For any assistance related to

PLACE : MUMBAI DATE :- 25.04.2026

SD/-AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED
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| HAVE CHANGED MY NAME FROM
SHAIKH ~ MOHAMMED  IMTIYAZ
MOHAMMED ISLAM TO MOHAMMAD
IMTIYAZ ISLAM SHAIKH AS PER
AADHAR CARD NO: XXXX XXXX 5640
DATED: 17/08/2011. (CL-40072

| HAVE CHANGED MY NAME FROM
ZARIWALA NIZAMUDDIN MOHAMMED
SALAUDDIN JAVED TO MOHAMMED
NIZAMUDDIN  MOHAMMED ~ JAVED
SHAIKH AS PER AADHAR CARD NO:
XXXX XXXX 0191 DATED: 01/04/
2012. CL-40072 A

| HAVE CHANGED MY NAME FROM
GAIKWAD TUKARAM BHIMRAO TO
TUKARAM BHIMRAO GAIKWAD AS PER
GAZETTE NO: (M-25541307).  CL-173

| HAVE CHANGED MY NAME FROM
CARVALHO ROBERT PHILIP TO ROBERT
PHILIP CARVALHO AS PER GAZETTE
NO: (M-2627595). CL-174

| HAVE CHANGED MY NAME FROM
SONAL  KHUSHAL  KAPADIA TO
SONALBEN MAHESHKUMAR POPAT AS
PER DOCUMENT CL-232

| HAVE CHANGED MY NAME FROM
PRANJAL KHUSHAL KAPADIA TO
PRANJAL MAHESHKUMAR POPAT AS
PER DOCUMENT CL-232 A

| HAVE CHANGED MY NAME FROM
RAYMOND ESTIBEIRO TO RAYMOND
THOMAS ESTIBEIRO AS PER GAZETTE
NO. M-25321896 CL-238

| HAVE CHANGED MY NAME FROM
HARSHAD VINOD KANKRECHA TO

HARSHAD VINOD KAKRECHA
(U - 8441)  DATE- MAY
16-22-2013. CL-308

| HAVE CHANGED MY NAME FROM
DEEPA LAKSMI JAGDISH NADAR TO
IPSI JAGDISH NADAR AS PER GOVT. OF
MAHA. GAZETTE NO: (M-2630067)
APRIL 16-22, 2026. CL-310

|, FORMERLY KNOWN AS YADAV
RAJESH KUMAR KANHAYA, S/0
KANHAYA MERDEV YADAV & JOKHAN
DEVI ~ YADAV, R/O  DOMBIVLI,
MAHARASHTRA, HAVE
CHANGED/CORRECTED MY NAME TO
RAJESH KANHAIYA YADAV, FATHER'S
NAME TO KANHAIYA HERDEV YADAV
AND MOTHER’S NAME TO JOKHAN
YADAV FOR ALL FUTURE
PURPOSES. CL-468
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I.NO-15431762P HAV (NASST) PATIL
AMOL RAMESH RESIDENT HOUSE NO
613, SHIVRAJ NAGAR, VADNER GATE
PATHARDI ROAD NASHIK 422102 (MS)
HAVE CHANGED MY MOTHER'S NAME
FROM MANGLA TO MANGALABAI
RAMESH PATIL AND THE CORRECT
DATE OF BIRTH IS 04.07.1968 VIDE
AFFIDAVIT DATED 07/10/2025 BEFORE
THE OATH EXECUTIVE MAGISTRATE,
NASHIK (MS) CL-502

I, NO-15431762P (NASST) PATIL HAV
AMOL RAMESH RESIDENT OF HOUSE
NO 613, SHIVRAJ NAGAR, VADNER
GATE PATHARDI ROAD NASHIK 422102
(MS) HAVE CHANGED MY FATHERS
NAME FROM PATIL RAMESH GATLU TO
RAMESH GATALU PATIL AND THE
CORRECT DATE OF BIRTH IS
01.01.1963 VIDE AFFIDAVIT DATED

07/10/2025 BEFORE THE OATH
EXECUTIVE MAGISTRATE, NASHIK
(MS) CL-508 A

| HAVE CHANGED MY NAME FROM
UZAIR AHMED NISAR AHMED TO UZAIR
AHMED NISAR AHMED SHAIKH AS PER
DOCUMENTS. CL-510
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